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 (c)  if  not,  the  reasons  for  the  delay?
 The  Minister  of  irrigation  and

 Power  (Hafix  Mohammad  Ibrahim):
 (8)  to  (c).  The  Project:  report  of  the
 Jhelum  Hydgo-Electric  Project  with
 an  installed  capacity  of  100  MW  has
 been  prepared  by  the  State  Govern-
 ment.  It  is  being  examined  by  the
 Central  Water  and  Power  Commission

 Chandrapura  Power  Station

 182.  Shri  Morarka:  Will  the  Minis-
 ter  of  Irrigation  and  Power  be  pleas-
 ed  to  state:

 (a)  when  the  Chandrapura  Power
 Station  was  sanctioned;

 (b)  when  did  the  work  begin;
 (c)  what  was  the  target  capacity  of

 this  station;

 (ते)  whether  the  same  has’  been
 completed  and  commissioned;  and

 (e)  if  not,  the  reasons  for  the  delay?
 The  Minister  of  Irrigation  and

 Power  (Hafiz  Mohammad  Thahim):
 (a)  Of  the  two  units  of  12514  MW
 each,  the  first  was  sanctioned  in  1958
 and  the  second  in  1959.

 (b)  In  1959.

 (c)  Two  units  of  125/140  MW  each.

 (a)  No.  The  target  date  for  com-
 pletion  and  commission  of  the  two
 units  is  1964/1965.

 (e)  Does  not  arise.

 142  brs.
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 Invian,  TeLecrapH  (THIRD  AMEND-
 MENT)  RULES

 The  Minister of  Shipping in  the
 Ministry  of  Transport  ang  Communi-
 cations  (Shri Raj  Bahadur):  On  be-
 half  of  Shri  Jegiivan Ram,  I  beg  to
 ley  on  the  Table  a  copy  of  the  Indian

 Elections  to  874
 Committees

 Telegraph  (Third  Amendment)  Rules,
 1962,  published  in  Notification  No.
 GSR  323  dated  the  17th  March,  1962,
 under  sub-section  (5)  of  section  7  of
 the  Indian  Telegraph  Act,  1885.
 [Placed  in  Library,  See  No.  LT-27/82]

 32.01  hrs.
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 InDIAN  COUNCIL  OF  AGRICULTURAL  RE-
 SEARCH

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  8.  K.  Patil):  I  beg  to  move:

 “That  in  pursuance  of  Rule  2(6)
 of  the  Rules  of  the  Indian  Coun-
 cil  of  Agricultural  Research,  read
 with  Rule  6(2)  thereof,  the  mem-
 bers  of  Lok  Sabha  do  proceed  to
 elect,  श  such  manner  as  the
 Speaker  may  direct,  four  merme-
 bers  from  among  themselves  to
 serve  aS  members  of  the  Indian
 Council  of  Agricultural  Resear

 Mr.  Speaker:  The  question  is:

 “That  in  pursuance  of  Rule  2(6)
 of  the  Rules  of  the  Indian  Coun-
 cil  of  Agricultural  Research,  read
 with  Rule  6(2)  thereof,  the  mem-
 bers  of  Lok  Sabha  do  proceed  to
 elect,  in  such  manner  as  the
 Speaker  may  direct,  four  mem-
 bers  from  among  themselves  to
 serve  as  members  of  the  Indian
 Council  of  Agricultural  Research.”

 The  motion  was  adopted.

 Inpran  CENTRAL  SUGARCANE  Com-
 MITTEE

 Shri  S.  K.  Patil:  I  beg  to  move:

 “That  in  pursuance  of  Rule  1  of
 the  Rules  ang  Regulations  of  the
 Indian  Central  Sugarcane  Com-
 mittee,  the  members  of  Lok  Sabha


